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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI
ORIGINAL APPLICATION NO. 995 OF 2019

IN THE MATTER OF:

CHANDER SINGH ...APPLICANT
VERSUS
UNION OF INDIA AND OTHERS ...RESPONDENTS
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BEFORE THE NATIONAL GREEN TRIBUNAL,
PRINCIPAL BENCH AT NEW DELHI

Original Application No. 995 of 2019
In the matter of:
Chander Singh Applicant

Versus
Union of India & Ors Respondents

OBJECTIONS ON BEHALF OF RESPONDENT NO.4 TO THE
JOINT COMMITTEE REPORT DATED 21.10.2021

Most Respectfully Showeth:

1. That the Hon’ble Tribunal has vide Order dated 04.07.2025
allowed the Review Application no. 3 of the 2025 filed by the
Respondent herein and was pleased to recall the Order dated
26.10.2021 passed by the Hon’ble Tribunal. And by way of the
said Order has granted opportunity to the Respondent herein to
file objections to the Joint Committee report dated 21.10.2021.
That in furtherance of the same the Respondent herein is filing its

response cum objections.

2. That the Joint Committee at para no.7 has submitted with respect
to environmental damage assessment. At para 7.6 the committee
has observed that “mining lease holder has constructed the
gravity retaining wall on the bottom of the steep side in North of
the lease to arrest the movement of waste. However, during field
visit, it was found that the retaining walls were filled with material
up to it's brim and has overflowed, thus causing environmental
damage.”

In this regard it is submitted that said overflowing was

a result of sudden closure of mining activities in the previous year
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in furtherance of directions of the Hon’ble Tribunal. And because
of which the Answering Respondent could not undertake the
maintenance of the site. And therefore, during the monsoon
season the same has spread as run off and moved towards the
slope. It is further submitted that at present there is no
overflowing of the material at the gravity retaining wall and same

has been fixed.

3. At para 7.7 the report states that adequate measures have not
been taken by the proponent to avoid the spillages from the
active mine pit area towards the slope/valley.

In this regard it is submitted that measures had always
been there such as retaining wall, timely disposal of the waste
material, undertaking of mining activities as per the mining plan

etc.

4. At para no. 7.10 the Committee has carried out the Estimation of
Environmental damage and for this purpose the Committee
considered the amount of waste material spilled outside the mine
area and the area of the land on which this waste material spilled
out.

a) The Committee considered the period from 2010-11 to 2019-

20 to calculate the amount of waste (Over burden) generated.

With respect to the above observations of the
Committee it is submitted that the consideration of period from
2010-11 to 2019-20 cannot be tale in to account while
assessing the amount of compensation. That the Hon'ble
Tribunal under section 15 of the NGT Act can grant relief for a
period not beyond 5 years. And since the OA being instituted
in 11.10.2019, the quantity of the mined magnesite could not
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have been taken before 11.10.2014. Thus, the quantity from
2010-11 to 2013-2014 cannot be taken into account.

b) The committee further considered that - 5,17,012 MT of
overburden/waste is reported in the returns generated during

the period from 2011 onwards.

With respect to the above observations of the
Committee it is submitted that figure of 5,17,012 MT of
overburden/waste generated during the period from 2010-11
to 2019-20, is nowhere mentioned in the returns submitted by
the Project Proponent. It is rather submitted that returns
submitted by the Project Proponent only mentions the total
overburden since 2010-11 as 20790 MT. (Annexure I of the
Report).

Therefore the alleged figure of “5,17,012 MT” is
contrary to the records of the Joint Committee report and thus

liable to be rejected.

5. That the Joint Committee at para no. 7.11 has come to findings
that the impacted area is 18,263.56 Sq. meter as observed
through the physical survey of the land and this land is mainly
the agricultural land where the Urd Daal was being cultivated.

In this regard it is submitted that the impacted area has
already been restored and the private landowners have been
compensated and which fact has also been verified by the District

Magistrate Pithoragarh.

6. That further the Joint Committee has suggested a Restoration
Plan at para 8 of the report. In this respect it is submitted that as
per the inspection report dated 15.07.2023 and 22.04.2025

carried out by officials of District Pithoragarh-
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a) the entire area has been restored and the muck fallen outside
the area of mining lease on the east side towards the temple
and on slope towards NH 30 Charan dev on west side, has

been shifted inside the leased area.

b) Debris/muck fallen on steep slope which cannot be shifted in
the leased area, terraced fields have been constructed by the
Respondent herein to secure it at that site and the plants of
various local species have been planted. During the inspection,
planted trees were found to be of self-sustaining age and 2-3
ft height.

c) To prevent debris/muck from falling into the river, the
Respondent herein has constructed protective walls on the
sloping terrain and ponds under the guidance of Public Works

Department, Pithoragarh.

d) Security walls have also been constructed at the lowest bench

in the leased area.

e) Footpath and irrigation canal which were affected/closed due
to the debris fallen from previous mining operations, towards

the slope has been repaired by the Respondent herein.

The reply filed by the District Magistrate Pithoragarh
in Review Application No. 3 of 2025 which contains the
inspection report dated 15.07.2023 and 22.04.2025 is
annexed herewith as ANNEXURE A/1.

7. That the Respondent herein further seeks liberty to file additional
response in the case the need arises with the permission of

Hon’ble Tribunal.
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PRAYER
It is therefore humbly prayed before the Hon’ble Tribunal that the
aforesaid objections and response to the Joint Committee report
be taken on record and be considered for adjudication of the

present Original Application.

Date: 05.08.2025
Place: New Delhi

Pef N. B, Minerals Corporation

Wil

artnas.
Respondent no.4

(Ruauoome.

———

Through

(Rahul Khurana)
Advocate for Respondent no.4
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BEFORE THE NATIONAL GREEN TRIBUNAL ' ®
PRINCIPAL BENCH AT NEW DELHI

N THE MATTER OF:

CHANDER SINGH ...APPLICANT
VERSUS
UNION OF INDIA AND OTHERS ...RESPONDENTS
AFFIDAVIT

I, Narendra Singh Sijwali S/o Late V.B.S Sijwali, aged about 72 years,
‘Partner of NB Minerals Corporation Limited, R/o Mandir Road Talli
Bamori Haldwani, District Nainital, Uttarakhand do hereby solemnly
affirm and declare as under:-

1. That I am the Respondent no.4 in the Original Application and thus
acquainted with facts and circumstances of the case and thus
competent to swear this affidavit.

2. That the accompanying objections to the Report of Joint committee
dated 21.10.2021 has been drafted under my instructions and
contents thereof have been read over and explained to me in my
Jernacular which are true and correct to my knowledge, the contents

not repeated herein.
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482 ANNEXURE A/1

BEFORE THE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH,
AT NEW DELHI

REVIEW APPLICATION NO 03/2025

IN
OA NO 995/2019
CHANDER SINGH ..APPLICANTS
VERSUS
UNION OF INDIA & ORS ...RESPONDENTS
INDEX
S.NO PARTICULARS PAGE NO
1. Reply by way of affidavit in compliance of the 1-11
order dated 07.04.2024 passed by this Hon’ble
Tribunal.
2. Annexure A 12-14
Copy of the order dated 07.04.2024
3. Annexure B 15
Copy of the Permission dated 15.01.2020.
4. Annexure C 16

Copy of the order dated 22.08.2022 passed in Civil
Appeal 2003-2004/2022 by Hon’ble Supreme
Court of India

5. Annexure D 17-19
Copy of the order dated 16.05.2023 passed in Civil
Appeal 2003-2004/2022 by Hon’ble Supreme
Court of India

6. Annexure E 20-38

Copy of the joint committee report dated
15.07.2023
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7. Annexure F 39-41
Copy of the order dated 27.02.2024 passed by
Hon’ble Supreme Court of India in civil appeal

no 2003-2004/2022.

8. Annexure B
Copy of the joint committee report dated 42
22.04.2025.
Dated: 06.07.2025
Filed By:
Adv Anjali Rajput

Panel Counsel for State of Uttarakhand
Chamber no 136, m.c.setalvad Block,
Supreme Court Of India,

New Delhi-110001

9811777368
Advanjali.rajput@gmail.com
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9. That in the compliance of the above directions the review applicant herein
deposited a sum of Rs 80 Lakhs via bank draft no 308123 dated

12.09.2022.

10.That vide order dated 16.05.2023 Hon’ble Supreme court passed order as

follows:

“Let Court notice be issued to the standing/nominated counsel for
respondent no.2 - State of Uttarakhand, who would obtain
instructions and file an affidavit within a period of six weeks from
today stating on oath whether compliance has been made. Notices
will be served by all modes, including dasti. -
Re-list in the last week of September 2023.”

That the copy of the order is Annexed as D.

11.That to examine the status of compliance by review applicant , of measures
suggested by joint cpmmittee constituted by this Hon’ble Tribunal vide
order dared 16.09.2020 in O.A. No. 995 of 2019 and in compliane of the
Hon’ble Supreme Court Directions undersigned constituted a committee of
Deputy District Magistrate, Didihat as chairman, District Mining Officer,
Geology and Mining Department, Pithoragarh, Forest Officer, Pithoragarh,
Executive Engineer, Irrigation Division, Pithoragarh and Regional Officer,
Uttarakhand Pollution Control Board, Regional Office Haldwani, vide

~w=daw nmber-1784/30-Mining/2022-23 dated 06.06.2023. That report of

\ s
A\ i Q\ B

dbad
T

o, heet
-\, : Pu' iiC
S ; .v/js TR RRRIL< )

13



488

14



489

15



490

16



491

17



492

18



493

19



494

20



495

21



496

22



497

23



498

24



499

25



500

26



501

27



502

28



503

29



- 504 —

ﬁmww 4

PRI WA Ya @fed G,

< THMI Blefee fBm afe fikre |
TAE : B3 /owtiofdoflo / Fo—oto /202324 fertiep : ISWMZ

Har ¥,
Rrenfirem
fRiRre |

favg— wga e srer o R A

I, |

SRITT fIvas AT AD AR AT-1784 / TG—GH / 202223 fQAIE 9T 06, 2023
3 g RY T A& @ aguen § Ao Soow wmEeE, T8 Reeh d ARm Rifde s
HR—(S) 2003—2004 /2022 Ho THod0 PRew HRUNTM, fio &M, IfFA it gfsar va &1 &

g § 7o gHoshodlo gRT e WY @ amear /g T SUAl & R YeCERe Ho
wHodlo Pvived BIvUNTH, ffo §R1 ueer &% UM-gUg, dedica-dAdBl, SHIE—UeiRTTg
It fpd T Bt/ aue @ Rafy & ey o wfda WRRY gRT 6 12.06.2023 @1 Ao
vodlo fFRew SRaReM, foo @ v § Wigg @h Ucel &9 UH-gUg, el BBl

“ue— fRiRFTE &1 wgad e fasar |

3T SWITAGAR ST Ry @ 9ga MR e Wel Y Mavad Hriarel 8
e} Ui |

Herd— IWIFEIAR |

(erger )
G e /
TR G AR |




505

22

31



506

32



507 33

____3_._

556. USSR §RT ol Fmfor fm, feikere @ anfege # @GR PR @01 3R
WW,W/W@%ﬁﬁ%W%@WWWWW%IW
&9 @ sreed fRur ¥ w89 areh grg wd) § gda § Hear SAT el AT W4T @9
U, T YA 8T B W& B | B Wer 2| (Fold—7)

557. FrE™T & vy ueemErTid Wed o 9 T gReT GUR e U8 TR S
W ¥ UCSTIRE §T S BRIl Al O Sad GREm daR o o e wi
(@en Siowodlo / Wreeive) @ werar & fhar ofFT wwig e & el Ao s g
afreor dor Rrenfe welgg & el @ 7 § @ S gREtEd BF B PRI
S GRET AR B P & e o weT| ol YR awe q wEl @ rgAfd
UK B R HAUUH I GRel dIaR @ Ao g frar S| UeeEMRe g1 IR
AT WY UF [ &1 WIS Wl B | (HedH—8)

5.5.8q§awmwaaﬁmwwmaﬁeﬁ?ﬁﬁmﬁwrﬁﬁ/aﬁﬁw
anf d RiEE e @ e @) T8 ¥ Aer @ @ A wd RiE e gare o
TS | BICTUTE Heard & | (Fervse—o)

TegaR T Ay & dgad AT s Fread B

. I -

U, (FTATEI) &5 Bierd gegl | feiRTTE |
/
qefeq T AfHH faumT R @os, fRee |

B | A@gg%é%\/



508

34



509

35



510

36



511

37



512

38


sumit sinha
Rectangle


513

39


sumit sinha
Rectangle

sumit sinha
Rectangle


514

40



515

41



516

42



517

43



518

44



519

45



520

46



521

47



522

48


sumit sinha
Rectangle


523

49


sumit sinha
Rectangle

sumit sinha
Rectangle

sumit sinha
Rectangle


524

50


sumit sinha
Rectangle


525

51



526 52

VAKALATNAMA
BEFORE NATIONAL GREEN TRIBUNAL, PRINCIPAL BENCH, NEW DELHI

ORIGINAL APPLICATION NO. 995 OF 2019

IN THE MATTER OF;

CHANDER SINGH ...APPLICANT
VERSUS

UNION OF INDIA AND OTHERS ..RESPONDENTS

KNOW ALL to whom these present shall come I Narendra Singh Sijwali S/o
Late V.B.S Sijwali, aged about 72 ycars, Partner of NB Minerals Corporation
Limited, R/o Mandir Road Talli Bamori Haldwani, District Nainital, Uttarakhand,
the Respondent nc 4 in the OA do hercby appoint-
RAHUL KHURANA Adv & HASIL JAIN Adv
(DV2183/2008) (D/2880/2013)
205, Lawyers Chamber Block-1l, Delhi High Court,
Oft. , Central Lane, Babar Road, Bengall Market New
Delhi-110001
9811804060, 7838707338 rkhuranalegal@amail.com. adviain2S@amail.com
(herein after called the advocate/s) to be my/our Advocate in the above-noted caseauthorised him:-
To act appear and plead in the above-noted case in this Court or in any otherCourt in which the
same may be tried or heard and also in the appellate Court includingHigh Cunnhpctbpymentoffeu
separately for cach court by me/us. CRR
Todnﬁlevml&mdpmpludmmhm,pmmwpm <2 ,’
review, revision, withdrawal, compromise or other petitions or lﬂ!dwnlot other dnn‘ NGT OF DELH COURT FEE J
deemed necessary or proper tor the prosecution of thesaid case m all its stages. L
To file and take back documents inchuding original dommmh, 10 admit and/ord \\\\\\[“H“I\;“\

. (VNI
of opposite party.

Towrduhwwmmu:themdunormbmnmubmwdﬂw**“ e 25 B
may arise touching or in any manner relating to the said case. P
To take execution proceedings.

To appoint and instruct any other Legal Practitioner, authorising him to exe
authority hereby conferred upon the Advocate whenever he may think fit to do so and
Anomey on our behalf. ; L

Andh'muduuhdmb’wuurmyﬁouﬂyvamﬂdmxmw»ﬁx*w =
hearings and will inform the Advocates for appearance when the caseis called.

And l/we undersigned do hereby agree not Lo hold the advocate or hissubstinuie responsible for the
result of the said case.

And Vwe the undersigned do hereby agree that in the event of the whole or purt of the fec ugreed
by me/us to be paid to the advocate remaining unpaid he shall be entitled to withdraw from the prosecution
of the said case until the same is paid up.The fee settled is only for the above case and above Court. L'we
hereby agree that once the fee is paid. I'we will not be entitled for the refund of the same in any casc
whatsoever. If the case lasts for more than three years, the advocate shall be entitledfor additional fee
equivalent to half of the agreed fee for every addition three years, orpart thereof.

IN WITNESS WHEREOF I/we do hereunto set my/our hand to these presentsthe contents of
which have been undersicod by me/us on thus

. day July 2025
Mmmmhmo{ﬁn

@MM L For N. B. Minerais « . ik it
= @oﬁ‘\\“‘ \

Advocate Client
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